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Shri C. Subramaniam: To our
knowledge there h:s been no starva-
tion death. With regard to migra-

tion, I will not be able to give the
figures immediately.

Shri M. L. Dwivedi: Will the Minis-
ter lay it on the Table of the House?
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Shri C. Subramaniam: As a matter
of fact, I myself visited some of these
warehouses to find out the storage
conditions. I can assure the hon.
Member that the storage conditions
hav~ been considerably improved and
they are quite satisfactory now.
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Mr. Speaker: Next question.
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Issue of Tickets by Air-India without
‘P’ Forms

+
*32. Shri Warior:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Eswara Reddy:

.Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to refer to the reply given to Starred
Question No. 1727 on the 17th May,
1966 and state:

(a) whether the investigation into
the alleged issue of tickets by Air-
Tndia without ‘P Form from the Re-
serve Bank of India has since been
completed;

(b) if so, the findings thereof; and

(c) the action taken against Air-
Indian officials found guilty in the in-
vestigation?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri San-
Jiva Reddy): (a) investigations in some
of the cases have since been completed,
while in some cases they are still in
progress.

(b) As a result of investigation, it
has, so far, been established that at
least in 55 cases the tickets were issued
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without the proper ‘P form approval
of the Reserve Bank of India.

(c) In respect of the 55 cases in
which issue of tickets has been found
to be irregular, Show Cause Notices
are being issued by the Enforcement
Directorate to the Air India and the
officers of Air India responsible for the
issue of such tickets.

Shri Warior: On a former occasion
also the Minister was pleased to give
the information that show-cause notice
has been served already on the pre-
vious investigations. I want to know
whether any proper action has been
taken in prosecuting those officers who
have been found guilty of this impro-
per and irregular conduct.

Shri C. M. Poonacha:
been two sets of cases which have
come to our notice. One is the set of
P forms where forgery was allged and
another is a set of cases where valid
P forms were not issued. In the first
set of cases, the officer conne:ted with
that has been placed under suspension
and further action is being taken by
the Enforcement Directorate. In the
other set of cases, show-cause notices
have been issued and replies are being
received, and further action will be
taken on the basis of the replies recei-
‘ved.

There have

Shri Warior: Will it be not in the
public interests to give the names of
those officers who have been found
guilty?

Mr. Speaker: Only one or two of
them; how will it be in the public in-
terests?

Shri Warior: They are important offi-
cers who are connected with the mana-
gement of Air India International.

Mr. Speaker: 1f it will serve the pub-
lic interest, I have no objection. Can
he give the names of the officer under
suspension?

Shri C. M. Poonacha: If you permit
me, I have no objection.
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Mr. Speaker: He may give the name;
what is there?

Shri C. M. Poonacha: Mr. R. P.
Kakshi, Station Manager, Bombay, has
been placed under suspension.
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“Kindly issue one ticket Bombay
New York via Frankfurt, for Mr. L.
V. Malvani. Keep office coupons in

my tray at my table for P form re-
gularisation on Monday. Thanks.”

IaF N TEEEIE Ag gel |
ag wfwaT TR feat & g2 ™ § WK
RN I FaT AT D TER |
& W AT FA ¥ A BRWEEE
Zqw 9T (@ET g [TAwwa § @
3fgd  Gear qF €-7106/66] WK
A Fwar § f5 g gfemm €@
Jgas F FaAr gIW o g T4t
t & fas o) TEda @i F
fer ag w9 FT qew A G A AT
¥ g =rgar g oqar w&r wEen
| qa% #1 arfaE J &9 & fag
dac g ?

shri Sanjiva Reddy: It is true it was

brought to our notice by Mr. Madhu
Limaye last time.

Mr. Speaker: The only question is
whether the Government is prepared
to investigate into the whole matter.
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Shri Sanjiva Reddy: In this connec-
tion the Enforcement Directorate is
going into it. About the crimes com-
mitted by them during their service
with Air India, we shall certainly go
into it. But if they have secured some
appointment somewhere outside in pri-
vate companies, I do not know whether
the Government can do anything. (In-
terruptions).
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Shri Bade: Last time also when the

same question was put, the same
reply was given that notices were
issued. 1 want to know when they

received the replies to the notices and
how long the case is pending with
them.

Mr. Speaker: That was a difffferent
thing. He said two sets of notices
were issued.

Shri Bade: T understand that. Ome
is about the forgery and the other is
about ‘P’ Forms. I want to know when
they issued the notices and when the
replies were received.

Mr. Speaker: In the latter set of
cases when were the notices issued?

Shri .C M. Poonacha; In April, 1966.

Shri Hem Barua: While on a pre-
vious occasion it was alleged on the
floor of the House that a certain
official of Air India had allowed his
own sons to travel without ‘P’ Forms.
we were told that the matter was en-
quired into. May I know who is this
honourable officer who took this ad-
vantage of allowing his own son to
travel without ‘P’ Form and how long
would the Government take to bring
this officer to book? He should have
been suspended by now. Has he been
suspended?®

SRAVANA 4, 1888 (SAKA)

Oral Answers 262

Shri Sanjiva Reddy: He has
suspended.

been
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Shri C. M. Poonacha: The alleged
offence is by the same officer whose
name I mentioned just now and who
is under suspension. Secondly, the
Enforcement Directorate of the Fin-
ance Ministry are now seized of the
whole thing and they are going into
it thoroughly. As far is this ministry
is con:erned, we are not directly con-
cerned with this investigation.

Shri Hem Barua: I know you will
agree with me when 1 say that he
tries to shelve his responsibility....

Mr. Speaker: No; he has acknow-
ledged it.
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Mr. Speaker: The Minister said that
one Mr. Bakshi has been suspended.

Was he the same officer whose son
travelled without ‘P’ Form?

Shri Sanjiva Reddy: Yes, Sir; his
son was involved in this and he has
been under suspension. No other in-
formation is with us.

Shri Surendranath Dwivedy: Is it
Government’s case that Mr. B. R.
Patel is not involved?

Mr. Speaker: The question was
whose son travelled. He says, it is
Mr. Bakshi and not Mr. Patel.
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Shri C. M. Poonacha: Sir, out of the
317 cases that have been reported to
have been the sases where regular ‘P’
Form clearances were not obtained,
veriflcations have revealed that in the
case of about 90 of those they belong
to the exempted category of passen-
gers who do not require a ‘P’ Form—
namely, members of certain Govern-
ment delegations, and things like that
going on Government work. There
werc also abou* 40 or 45 of them who
had regular ‘P’ Form clearances—that
alsn has been established. With refer-
ence to 55 cases it has been found that
the ‘P’ Form clearances were not there.
On those cases now action is being
taken with regard to the officers who
were found responsible for this alleg-
ed offence.
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Mr, Speaker: Out of those 55 per-

sons who travelled without obtaining

‘P’ Form clearances, how many were
Government officials?

An hon. Member:
persons?

Mr. Speaker: Order, order.

Who are those

Shri Sanjiva Reddy: I think, Sir, if
you will give us notice we wi]] place
a list of those names on the Table of
the House if you so direct us.

Some hon. Members rose.
Mr. Speaker: Dr. Lohia.

Shri Hem Barua:
point of order.

Sir, I rise to a

Mr. Speaker: We have been able to
do only three questions so far. Even
now Points of Order obstruct me un-
necessarily. What is his point of order?

Shri Hem Barua: Sir, the thing is
this. On the admission of the Minister,
317 cases are of this irregulay nature
and there are 55 persons who are
involved in it. Tt is alleged that most
of them are officials. My point is this.
This case has been pending for a long
time. When 317 persons are involved
in an irregularity of a very heinous
character, for the Minister to come
and tell us now that he would collect
the information and place a list on the
Table of the House at some distant
date is something surprising....

Mr. Speaker: He has not understood
the whole reply. The Minister said
that out of 317 cases some of them
could go without obtaining ‘P’ Form
clearance.
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Shri Hem Barua: Not that. Out of 317
cases he took a block of 90 cases and
"said that 90 could travel without P’
Form clearance, 227 are still there who
-are guilty of irregular conduct. He is
silent about them. He was only voci-
ferous about the first 90.

Mr. Speaker: The Minister
clarify the position.

Shri C, M. Poonacha: Sir, I made
it very clear that out of 317 cases
which have been reported to be the
cases coming under “no ‘P Form
clearance”, 90 belong to exempted
categories, 45 had regular ‘P Form
clearances and 55 have been found
not to have regular ‘P’ Form clear-
ances. There are still 132 cases which
are being examined by the Enforce-
‘ment Directorate.
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Shri C. M. Poonacha: As the En-
forcement Directorate themselves are
engaged with the investigation part of
it, we would like to wait till the in-
vestigations are completed and when
actual offences are established neces-
sary action will be taken. The Direc-
torate of Enforcement would be very
fair, so far as this matter is con-
cerned, and there will be no such
thing as providing a cover or shelter

to any class of persons under any
circumstances.
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Role of Panchayati Raj in Education

+
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Kishen Pattnayak:
Shri Maurya;
Shri Madou Limaye:
Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minist.r of Food, Agricul-
tare, Community Development and
Cooperation be pleased to refer to
the reply given to Starred Question
No. 1358 on the 26th April, 1966 and
state:

*33.

(a) wheth:r the Education Com-
mission has since submitted its re-
commendations on the role of Pan-
chayati Raj Institutions in the field
of education;

(b) if so, the main outlines thereof;
and

(c) the action taken by Govern-
ment thercon?

The Depyty Minister in the Minis-
try of Food, Agriculture, Community
Development and Coopeération (Shri
Shinde): (a) Yes, Sir.
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(b) A statement is laig on the
Table of the House. [Placed in Lib-
rary. See No. LT-6463/66].

(¢) The recommendations are under
consideration of Government.
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Shri Shinde: I do not agree with the
submission made by the hon, M_m-
ber. In fact, in Rajasthan a Com-
mittee went into this problem and
that Committee noted with satisfac-
tion that the transfer of primary
education to panchayat samities has
resulted in improvement of attend-
anc: of teachers, regular and proper
disbursement of salaries, greater
awakening of the public to the im-
portance of primary education etc.
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Shri Shinde: But I may submit that
this question deals with the Report
of the Education Commission. It
has recently been received and it
would be taken into consideration by
the Education Ministry. We are only

concerned with the role of panchayati
raj on this subject.

To T wAET Aifgar ¢ oo AwE
g f& garw &1 S a2 ?

TR wEET : IEN el @ R
oY e wrE ¥ T g Ffas &
@





